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ITEM NO.21     Court 8 (Video Conferencing)          SECTION XVI-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

 Petition(s) for Special Leave to Appeal (C)  No(s).  6695/2021

(Arising out of impugned final judgment and order dated  28-12-2020
in OWP No. 486/2017 passed by the High Court of J & K at Jammu)

RAJ KUMAR GANDOTRA                                 Petitioner(s)

                                VERSUS

THE STATE OF JAMMU AND KASHMIR & ORS.              Respondent(s)

 IA No. 49993/2021 - CLARIFICATION/DIRECTION
 IA No. 45027/2021 - EXEMPTION FROM FILING AFFIDAVIT
 IA No. 49995/2021 - EXEMPTION FROM FILING AFFIDAVIT
 IA No. 45026/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
WITH
SLP(C) No. 6702-6703/2021 (XVI-A)

 SLP(C) No. 6704-6705/2021 (XVI-A)

 SLP(C) No. 6700-6701/2021 (XVI-A)

 SLP(C) No. 6697/2021 (XVI-A)

IA No. 45005/2021 - APPLICATION FOR PERMISSION
IA No. 50011/2021 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 45008/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 50012/2021 - EXEMPTION FROM FILING AFFIDAVIT)

 SLP(C) No. 6696/2021 (XVI-A)
IA No. 50188/2021 - CLARIFICATION/DIRECTION
IA No. 45018/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 50189/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 45014/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)

 SLP(C) No. 6698-6699/2021 (XVI-A)
IA No. 57585/2021 - APPLICATION FOR TRANSPOSITION
IA No. 57393/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 57586/2021 - EXEMPTION FROM FILING AFFIDAVIT
IA No. 57392/2021 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
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Date : 03-05-2021 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MR. JUSTICE SANJIV KHANNA

For Petitioner(s) Mr. Vikas Singh, Sr. Adv.
Mr. Sunil Sethi, Adv.
Mr. Vivek Chib, Sr. Adv.

                    Mr. Sunil Fernandes, AOR
Ms. Nupur Kumar, adv.
Ms. Deepeika Kalia, Adv.
Mr. Navyug Sethi, Adv.
Mr. Prastut Dalvi, Adv.

                   
For Respondent(s) Mr. Tushar Mehta, SGI

Mr. P.S. Patwalia, Sr. Adv.
Mr. Aseem Shawney, AAG
Mr. Kanu Agarwal, Adv.

                    Ms. Taruna Ardhendumauli Prasad, AOR
Mr. Parth Awasthi, Adv.

                    Mr. Shashank Singh, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

We  are  not  inclined  to  interfere  with  the  impugned

judgment(s) passed by the High Court(s).  Special Leave Petitions

are  dismissed.

Pending applications, if any,  also stand disposed of.

(NEELAM GULATI)                                 (BEENA JOLLY)
ASTT. REGISTRAR-cum-PS                        COURT MASTER (NSH)
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